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New Delhi, elated the ist ..•sug.,i994

Hon'bls ^hri 3 ,Ii, ,>dige, lvfemter(.4)

Ho n*ble Sn; t ,!• akshmi waain atli an, I'e rnba r (.))

ohri Mathur,
re sideat o f K-14, outh Exterstion,
I'le v.r Oe Ih i

(By aJvOcate' oh, uy an Prakash )

V/s

1. Union of India through Secy,
Ministry of Comrnunicatio ns|
•janchar Bh awan, 'cbvt .of India,
New -elhi

2. Director -General,
ip11.0 f Xe 1e c0maiu ni c at io ns,

an oh ar 3h awan, Ne vv Ds Ih i

3« .-Vjdl ire c';' r Cia ne r al (C. vv'G) /
i> '̂; p11.o f i'e le co mm uni c at io n s,
^anchar Bhawan, New LJelhi.

4. ^updt ,'-ngin®rtGoord), .
J2 p11.0 f Te le CO mmu ni c at j.ons,
Ou rzo n b ad /p artrrf; nt s (B arrack s)

Jirector General,
Ml India iiadio,
.Vxashvvani Bhawan, New Delhi

6 . Chie f ^nginee r(Glvil)
Ci vil Co n sruc•i: i 0h .;!ng,
All IirJia Aadioj PTI Bidg',
I In d Fl b o r, Ne w De1 h i

7, Dire c tjor ne r al»
P&T Min i st ry of Coomu ni c at io ns,
Cio v-t. o f Ind i a, Ne w De 1h i.

(Norie fer the respondents )
JUOavfcSlT (OrlAp

(Hon'ble Sh , .-dige, Merabe r (.-0 )

, . . - v^ol ic cn t

s - c n de n -cs

In this application, Snri N.K, Mathur,

-..^•'Junior ^ngii^er, Ministr/ of Co.ni-nunj, catio n, nt

of Ta 13 commune cations, Govt.of Indi a, ^anch:^ Bhav.ar^

Ne De 1h5 h ^s ^r , •u
that ^suondents be
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directed to accept His resignation letter dated ii,4,i988

and further prayed for release of arrears of salary,

leave salary, provicfent fund, DCRG and other monetary

benefits admissible to hirai'

2. Shri Gyan Prakash, appeared for the

applicant and was heard. None appeared for the

respondents, although this case had been

as far as 24«4,90 and vvas listed at Si .No .7

among the first 10 cases posted^for peremptory

final hearing, i'e, the re fo re, thdught it fit

to dispose it of aftsr hearing Sh.Gyan Prakash

and pergQUng the materials on records.

3. It appears thgt the applicant vho was

on deputation to Ml India Radio c(t the relevant

*

time addressed letter dated 11.4.1988 to the

Chief Engineer, Civil Construction Wing, A.I.R«,

?fev/ Etelhi ten<^ring his resignation due to

unavoidable domestic circumstances (Ann.A,2) and

this letter was forwarded by the All India Radio

/i authorit ie sy^applicant' s parent department for

necessary action on 12.4.88(Ann.l) . In the forwarding

lett^iE^it was stated, -that no vigilance case was pending

or contemplated against the applicant vJhile he was

on deputation to All India ^adio .



/

-3-

4. Frora the reply filed by the lesponc^nts it

appears that no action was taken by them upon the

applicants resignation 1^6.r because that letter

was addressed to the A,I»R» authorites,where the

^plicant was posted on cfeputation^ and not to his

appointing authority. Furthernrare the respondents >aver

•tilat the applicant was repatriated to his parent

department(l^partment of Telecommunication) w.e.f.

14.10.1988 but he did not report back to them. In

any case a decision on the applicants prayer for

resignation appears to be still pending.

5. Shri Gyan Prakash {oas argued that the

applicant not being fully versed in all the administrati^

and 3:®gulationsythought it is sufficient to firait

his let-ter of resignation to All India Radio authorities

Vfthere hs was working at the tiaas of his resignation.
u

At€lm now sought was acceptance of his resignation and

release of the monetary dues admissible to him;=*

6* This application is disposed of with a direction

to the lesponcfents to consider the applfc ants prayer

for resignation, and dispose of the san^ by a speaking

orcfer which they will communicate to the applicant,

within three months from the date of receipt of a copy

- -
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of this orcfer. In the ey^nt; that the applfcants

resignation is acceptsd, the respondents will

=specifying the date from 'jvhich it will be

effective and will forthwith release the monetary

dues admissible to him as per extant Rules. The

applicant will also beentitled to simple interest

® 12% per annum on the amount of Q.?.F« and leave

encashment released by the respondents to hr

calculated from the datey the resignation became:

effective till tiie date of actual payment*No costs,

(SmtJ.afeshrai Swarainaffi^)
Afen±»er(J)

(S«H« ")

Membe r(A)


